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Wages to Labourers by tiie Food Corpo-
ration of India 

1786. SHRI SURAJ PRASAD; 
SHRI YOGENDRA SHARMA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the Food Corporation of 
India's departmentalised handling labour in. 
its godowns in West Bengal are being paid 
revised wages at par with the port and dock 
workers; 

(b) if so, what are the details thereof; 

(c) whether such workers in Delhi, Uttar 
Pradesh, Bihar, Orissa and Assam are denied 
revised wages in violation of principles of 
equal pay for equal work; and 

(d) if so, what steps are being taken to 
revise their wages? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS AND 
IN THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI M. S. SAN-JEEVI RAO): 
(a) and (b) The departmental workers of the 
Food Corporation of India working jn poits 
and docks of Calcutta and in the port-city 
godowns are paid the same wage-scales as 
port and dock workers. A statement indicating 
the wage structure is attached. 

(c) and (d) The departmental workers in 
Delhi and Uttar Pradesh are being paid wages 
as per wage-structure evolved for them in 
1978. The departmental workers of Assam, 
Bihar and Orissa are being paid wages as per 
award given by Justice Mitra in an arbitration. 
Further revision of wages was also considered 
but the offer is not acceptable to the Union 
and they have filed a writ in the Supreme 
Court. 


